I N THE SUPREME COURT COF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NO._ 715 OF 2011
[ARISING OUT OF S.L.P. (CRL.) NO 8156 OF 2010]

KHARAK SI NGH .. APPELLANT
VS.
STATE OF HARYANA .. RESPONDENT
ORDER

Leave granted.

After hearing the |earned counsel for the parties
and in the light of the supposed conprom se between them
we reduce the sentence inposed on the appellant from5 to
2% years.

Wth this nodification in the sentence, the appea

is dismssed.

....................... J.
( CHANDRAMAULI KR. PRASAD)
New Del hi

March 11, 2011.



